6763 Re: Short
Notice Question y, ., ..

We have requested the hon. Presi-

dent to inaugurate the Institute of

Constitutional and Parliamentary Stu-

dies, and we have to attend that func-

tion

Shri S. M. Banerjee: In that case,
we can sit tomorrow.

Skri Harli Vishnu Kamath: You can
extend the sitting by one day.

Mr. Speaker: So far as sitting .for
tomorrow is concernéd, I would like
1o say this. When the hon, Minister
has announced that we shall sit up
to the 10th instant, then probably
other Members alsp might have made
arrangements on that basis; they
would have felt that it is almost a
decision when he announces that we
shall sit up to the 10th instant, and
thc House also acquiesced in  that.

Shri Harj Vishnu Kamath:
House can revise its decision.

Mr. Speaker: The House can do
everything that it wants. I do not
object to that . . .

Shri Bhagwat Jha Azad; We can sit
even up to 10 p.Mm. provided we get
the co-operation of Shri Hukam Chand
Kachhaviaya and Shri Kamath that
theéy would not raise the question of
quorum . . .

Shri Hari Vishnu Kamath: I would
not raise it.

Mr. Speaker: If the House ig very
particular that the short notice ques-
tions must be answered, then I can
say that the House might sit up to
5.30 p.m. today so that we can take
up those short notice questions bet-
ween 5 and 530 p.m. We shall devote
that half an hour to those short no-
tice questions today, and not tomor-
Tow.

Shri Harl Visbng Kgmath: On a
point of clarification in regard to your
ruling . . .

The

Mr. Speaker: We can sit
5.30 ».M. today,

up to
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WRITTEN ANSWERS TO
QUESTIONS

Wrongful Utilisation of Substitutions
by Traders in Madras

*778. Shri Kapur Singh:
Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
Will the Minister of Commerce be
pleased to state:

(a) whether Government's attention
has been drawn to a mews-item ap-
pearing in the ‘March of the Nation’
Weekly, dated the 18th September,
1965 regarding the wrongful utilisa-
tion of substitutions by certain traders
of Kumarapalayam in Madras;

(b) whether there is any veracity
in this report; and

(c) i so, the action taken in this
regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Action
has already been initiated and is being
pursued to punish the defaulting
firms under the Foreign Exchange
Control and Import & Export Control
Acts.

Export of Steel

*782. Shri J. N. Hazarlka: Will the
Mhister of Steel and Mines be pleased
to state:

(a) the quantity of prime
structural and non-structural,
rately exported during 19864-65
the total value of such exports;

(b) the total foreign exchange
earned against these exports and the
amount of foreign exchange so earn-
ed and actually credited to the
foreign exchange earning accounts;

(c) the quantity exported against
barter deals and the quantities of ex-
ports for direct payment and barter
separately by (i) prime producers
and (il) other exporters; and

(d) the names of such exporters
with (i) their respective exports and
values against such exports; (i) the
amount of foreign exchange actually
earned and credited in the books of
Banks by these exporters; (iii) the

steel,
sepa-
and
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value of the import licences issued to
such private exporters respectively
and (iv) the dates on which the im-
port licences were granted to these
exporters and on which the foreign
exchange realisations from these res-
pective exports were made?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT—5377/65].

Fertiliser Factory, Neyvell

*783. Shri Dharmalingam: Wil] the
Minister of Steel and Mines be pleased
to state:

(a) whether the proposed fertiliser
factory at Neyveli has been commis-
sioned; and

(b) if not, the reasons for the delay?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Ferti-
liser Unit at the Neyveli Lignite Pro-
ject is in the process of commission-
ing. The gasification plant was com-
missioned in July, 1865 and the gas
purification plant in August, 1965.
The Ammonia plant and the Urea

plant have not yet been commission-
cd.

(b) The Ammonia and the Urea
Plant in October, 1965, when the gas
cause unexpected impurities were no-
ticed in the gas from the gasification
plant in October,1965, when the gas
Was processed in the gas fractionation
plant. The contractors are taking
steps to eliminate the impurities.

Import of Automobile Spare Parts
*784, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any complaints that licences
issued to import automobile spare
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parts have been misused by the licen-
sees during the last six months; and

(b) if so, the uction
matter?

taken in the

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri
(b) Does not arise.
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